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AUTHORITATIVE ENGLISH TEXT

Bill No. 23 of 2009

THE HIMACHAL PRADESH PARLIAMENTARY SECRETARIES (APPOINTMENT,
SALARIES, ALLOWANCES, POWERS, PRIVILEGES AND A MENITIES)
AMENDMENT BILL, 2009

(ASINTRODUCED IN THE LEGISLATIVE ASSEMBLY)

A
BILL

further to amend the Himachal Pradesh Parliamentdegcretaries (Appointment, Salaries,
Allowances, Powers, Privileges and Amenities) 2606 (Act No. 1 of 2007).

Be it enacted by the Legislative Assembly of Himddhadesh in the Sixtieth Year of the
Republic of India as follows:—

1. Short title.—This Act may be called the Himachal Pradesh Padrgary
Secretaries (Appointment, Salaries, Allowances, éewPrivileges and Amenitie®)mendment
Act, 2009.

2. Amendment of section 7.—n section 7 of the Himachal Pradesh Parliamentary
Secretaries (Appointment, Salaries, Allowances, éswPrivileges and Amenities) Act, 2006 for
the figures and signs "11,000/-" and "10,000/-& figures and signs "18,000/-" and "17,00/-" shall
respectively be substituted.



STATEMENT OF OBJECTS AND REASONS
Due to sharp increase in the cost of living angl ¢bnsiderable expenses which Hon'ble
Chief Parliamentary Secretary and Parliamentaryeaty, as a public representative has to incur
on account of various demands of the public lifdais been considered necessary to increase their
existing salaries. This has neccessitated the amems in the Himachal Pradesh Parliamentary
Secretaries (Appointment, Salaries, Allowances, éteywPrivileges and Amenities) Act, 2006 (Act
No. 1 of 2007).
This Bill seeks to achieve the aforesaid objestive
PREM KUMAR DHUMAL,
Chief Minister.
Shimla :

The............... Augys2009.

FINANCIAL MEMORANDUM

Clause 2 of the Bill, when enacted, will entaidanal recurring expenditure out of the
State Exchequer to the tune of Rs. 3.60 lakhs paura approximately.

MEMORANDUM REGARDING DELEGATED LEGISLATION

—Nil—

RECOMMENDATIONS OF THE GOVERNOR UNDER ARTICLE 207 OF THE
CONSTITUTION OF INDIA

[GAD File No. GAD-PA (4) (D)-20/87]

The Governor of Himachal Pradesh after havingnbemrmed of the subject matter of the
Himachal Pradesh Parliamentary Secretaries (App@nt, Salaries, Allowances, Powers,
Privileges and AmenitiesAmendment Bill, 2009, recommends, under Article 26f the
Constitution of India, the introduction and consat®n of the Bill in the State Legislative
Assembly.



EXTRACT OF THE PROVISIONS OF THE HIMACHAL PR ADESH
PARLIAMENTARY SECRETARIES (APPOINTMENT, SALARIES , ALLOWANCES,
POWERS, PRIVILEGES AND AMENITIES) AMENDMENT BI LL

7. Salaries and allowances.-A Chief Parliamentary Secretary shall be entitiedht
salary ofRs. 11,000/per month, while a Parliamentary Secretary dhalentitled to a salary of
Rs. 10,000/per month. In addition, the Parliamentary Secyestiall be entitled to compensatory
allowance and other perquisites as are admissilileetmembers.



